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25th March, 1953, the question with
eregard to the Bellary Taluk is still
under consideration and a decision will
be takem early.

(c) The position in regard to the
Boundary Commission has been al-
ready explained in the Prime Minister’s
statement to which I have nothing to
.add.

Shri A. N. Vidyalankar: Will the
people of the district be consulted in
this matter?

Shri Datar: The people's represen-
tations are already before the Govern-
ment,

Shri T. Subrahmanyam: Have any
communications been received expres-
sing dissatisfaction at the position in
which Bellary Taluk has been kept,
and if the answer is in the affirmative,
how many?

Shri Datar: We are receiving a very
large number of representations. Al-
ready they exceed one hundred.

Shrl Raghuramaiah: May I know,
Sir, whether the Municipal Council of
Bellary unanimously passed a Resolu-
tion urging inclusion of Bellary with-
in the Andhra State, and whether in
Bellary Municipality itself and the
two adjoining Firkas. Rupanagudi and
Moka, taken together, the Andhras
over-number the Canarese, and whe-
ther due weight has been given to this
position by the Government?

Mr. Speaker: The hon. Member is
more giving information than seeking
it. Order, order. Mr. Vidyalanker.

Sari A. N. Vidyalankar: What is the
opinion of the Andhra people on this
question?

- Shri Datar: We are receiving the
opinion of the Andhras and also the
Kannadigas.

Shri A. N. Vidyalankar: I asked
‘what is the opinion of the Andhras.

Mr. Speaker: This is a question more
for debate than for carrying on a de-
bate here now. Next question.
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*1361. Prof. D. C. Sharma: Will the
Minister of Rehabilitation be pleased
to state how many Pakistani Muslims
entered into India with permits or
passports during the year 19527

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): The infor-
mation asked for is not readily availa-
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ble. It will be laid on the Table
House as soon ag it has been collgtt:tiel:l?
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Afairs (Shri Datu):h'lt‘;: e

the Jan Sangh Agitatior o i
i
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351 out of whom 9 were released after
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Shri Datar: The number of Kagh-

mir and Jammu people i
small, if not negligibje’ ' SX!Temely

Sari V. G. Deshpande; May L know,

Sir, how many werg :
y ) e arrested
the Preventive Detention Act? under

Shri Datar: This question 'd
relate to Preventive Deten?ionozi :ﬁt

It is a question of
viction, prosecution and con-

Several Hon, Members rose—

Mr. Speaker: Only one at i
Mr. Deshpande. @ (ime.

Shri V. G, Deshpande: May I
whether trials were held in )sailgh::::
Pohc.e Stations, and whether the Satya-
grahis were beaten after they were ar-

rested. and many of the Sat
were handcuffed? L)

Shri Datar: No h
S ne has been beaten
Shri V. G. Deshpande: About -
cuffs and trials in jails,..(lnterrup';a‘:nd).

Mr. Speaker: Let there be no
He is only asking for intormntiorll‘.“t.

Shri V. G. Deshpande: | 3
whether there were mmpl:r::: -m





